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(Translation)

THE HYDERABAD PUBLIC
SECURITY ACT.

No. XII of 1348 Fasli.

Sections,
* Preamble.

CHAPTER 1
Preliminary.
1. Short Title, extent and commen-
cement.
L2 Definitions.
CHAPTER Il (Deleted.)

UNDESIRABLE STRANGER.
CHAPTER I
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v

o (Translation)

“13. - Power to declare association un-
" lawful. :

‘14.  Continuance-of association.

15. Penalty for being connected with
_unlawful association.

16. NotifSring ahd taking possession’
- of places.

" 17. Movable property found in :noti-
- fied place. v

i

18. -Tresspass upon notified placg.
' 19. Restoration of property,

"+ 20. Power of forfeiture of funds of
unlawful association.

a1 Bar of Judicial proceeding.

'CHAPTER IV

(Offences and Punishment. )

36. Procedure relating to Chapter III
. of this Act.

CHAPTER V (Deleted.)

ADDITIONAL PROVISIONS. -
Schedule (a) (deleted.)
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= w: (Translation)
TIIE HYDERABAD PUBLIC -

SECURITY ACT.
- No. XII of 1348 F.

(Recezved the assent  of His Exalted
Highness the Nizam
on 20th Mehir 1348 F.)

" WHEREAS it is expendient, for

the purpose of public

security in H. E. H. the
Nizam’s Dominions, to confer special
powers upon the Government and the
officers of the Government, for the
exercise of proper control on the entry
and movements in; and removal from

. the  Dominions, of undesirable
strangers, in order to maintain public
safety, and to prohibit the associa-
tions which are dangerous to public
safety and to generally supplement the
criminal ' law for the  purposes
hereinfter appearing; It is hereby
enacted as follews :—

Preamble,

CHAPTER 1
PRELIMINARY.

1. This Act may be called the
Hyderabad Public Secu-

Shtortttitls, rity Act and shall come
xient an into force in the whole
AL of H.E. H. the Nizam’s

. Dominions from the *date
of its publication in the Jarida.

2. In this Act unless there is any-
thing repugnant in the
subject or context the

" following words and

expressions shall have the following

meanings :

*Published in Jarida Dated 17th Axur 1349 F.

e

Definitions.
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~ (Translation)

~ (a) “association ” means any
body or class of persons; whether it
-be called by any distinctive name or
not ;

~ (b). ‘unlawful-association’ means
on association which — :

(1) -supports or aids persons’in
violence or intimidation or the mem- -
bers of which habitually commit such
acts; or

(2) with intent that any law or
rule or an order having the force of
law or which is equivalent to law, is
contravened or brought into insult
or contempt, provokes or incites or
supports, aids or encourages any one
person or more than one person or for
this purpose recruits volunteers or
collects funds or‘carries on propaganda
of Jany kind or in furtherance of the
aforesaid intent makes preparation of
any kind or in any other way abets
directly or indirectly’any of the afore-
saide acts; or -
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Public Security [1348 F : HYD. ACT XII |
(Translation)

f

(3 has been declared to- be

unlawful by the Government in excer-
cise of the powers under section 13,

" (© ";Deleted.,

(d) “Criminal Procedure” means
thed Hyderabad Criminal Procedure
Code. .

: *Deleted from (e) to thc end of
this Chapter.

(A

_CHAPTER II. .
*( Deleted )

UNDESIRABLE STRANGER.

* Deleted by Act No. XXIX of 1951.

X u‘_ﬁb/ur,ug__'./uu"l,b.-/u:b

H/&}/Zfﬂ//tuffduu/wz,r'”
../u..uuﬂmd/ =5 G /JJ
:’w,df(fud‘/f Jv’/,‘)'/d/'
d”f(c:uvuo/uJLﬂuJ)«",J/ |
qu/ wA/wLM;uJ
1 Ldb/!ﬂ)é’?{f“:
.;,LJJIJWL- NEYTE A f;.‘...w‘,._;’;

() (T
Sy S Gula I bl ()

e | : 8
'Iébj"j/;/’v@{j/l,\/i,@ C’,J,{‘:

. |
(&b)u;‘,g‘?b 2)

| IR V
(i) , gi S |
bf"-’u; ~—JL W

ST TN TO RO UL ey A

240



1348 F: HYD. ACT XII] Public Security
( Translation)

. CHAPTER I

UNLAWFUL ASSOCIATION.

-13. If the Government is of
' opinion that any ‘ associa-

Power to tion interferes with the
declare asso-  Jawfyl administration, ~or
ciation un-

lawfal. with the maintenance of
law and order or the ob-

ject of its establishment is such inter- -

ference or that its existence constitutes
a danger to the public peace or to
pleasant - relations between different
classes, or communities of the subjects
of the Government, the Government
may by notification in the Jarida
declare such -association to be unlaw-
ful. '

- 14.. An association shall' not be
deemed to have ceased to

Continuance exjst by reason only of
of associa-

tion. .
ton change of its name but

shall be deemed to continue so long
as any actual combination for the
object of such association continues
among any number of its members.

31 | 2 4:1
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Pubhc Security [ 1348 F: HYD ACT XlII
(Translation)

(1) Any person who is a
member of an unlawful

15.

Penalty for association, or takes part

being con-  in g meeting of any such
nected with ati trib

anlawful association, or contribu-
association.  tes or receives or solicits

contributions for the ob-

ject of any such association or in any

way assists in-the affairs of -such asso-

ciation, he shall be punished with

. rigorous imprisonment for a term

which may extend so six months, or
with firie or with both. :

(2) Any person who manages
- or- assists in the management of an
~unlawful association, or holds or assists
in holding a meeting of any such

* association, or of any number of mem- |

bers thereof as members of such asso-
ciation, he shall be punished with
rigorous imprisonment for a term
which may extend to two years, or with
fine, or. with both.
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(Translation)

- 16. (l) The Government may by

‘ notification in the J anda,
Notifyir}g notify any place which in
‘\gg;‘;‘;‘lf;gg its opinion is used for the
of places. purposes of an unlawful
) association.

EXPLANATION :— For the pur-
poses of this section *‘place” includes
_ a house or building or part thereof
or a tent or vessel.

" (2) Inthe districts.the Talugdar,
and in the Cify, the Cc;mlfiissioner of
' Pohce or any ofﬁcer empowered in
th1s behalf in writing by the Talugdar
~or the Commissioner of Police, as the
case méy be, shall have -the power to
* seize a notified place and evict there-
from a.h'y person found therein, and
to. make a feport forthwith of the

seizure to the” Government :
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 Public Security [ 1348 F :HYD. ACT XIT|

( Translation)

- Provided that where any- premises
in such place is occup:ed by women,
children, invalids or disabled persons,

“reasonable time' and facilities:zshall

“be afforded for their withdrawal as far

_.as_ possible without causing them
~inconvenience.

(3) Where a notified place is
seized under sub-section (2) such place
shall deemed to be in the possession
of the Government as long as the
notification under sub-section (1) in
respect thereof remains in-force.

17. (1) The Talugdar, Commi-

ssioner of Police or an

Movable officer effecting seizure of

tPJOPe‘.tY a notified place - shall also
und in

Dotified seize all movable proper-

place ty found therein, and

shall * prepare an -inven-
tory thereof in the presence of two
respectable witnesses.

' ERERE [P .
(2) If in the opinion of the Talug-
- dar or the Commissioner of Police any
of the articles mentioned in the inven-
tory are used or may be used, for the
purposes of the unlawful association,
he may, subject to the provisions here-
inafter containedin this section, order
such articles to be forfeited to. Gover-
nment.

S (1) O - At EFIE

w irziu AP ,.,-}u; ’/JI’W
b f:’ w’/‘%;,u»

Ai & L/ Ey z'i.:.;J ‘4))7:__.&:’{;

" "'L-L,‘Jb(é.,(w {g,g‘k

i, ufb/"bf z«A’J/uW'(g’C’( v
;L’?pbu/(,)-"’b,m’(n -
g’ S U)‘,L?"i;‘.;
%pwdwb/,-/,u,, ‘{L&‘e:

) d‘__,Ji:Uo‘L‘-’ J

“ L ,fu." j‘
oA BN T A A

(1=
i fasa5|
| .A«’;‘Eb«‘c,udﬂ-ﬁi L"Jf,/b ¢A./‘f' 2ol
g E s L
" -ux;&,’(/’%u,-u_LLgég{r&u’»,%/ _
e S i Sorudird

[ :
- c_.(’Uﬁ{(G«‘

i ‘ “-,},:
CTJU/w "J’/I/,JW' fsm

157
ufg.:,d:‘..,., g Lot d: wy’u’

&JLJ Zu’ s.JlL u’/

244



‘ 1348 F HYD ACT XI1 ] Public Security
B ( T ranslatzon )

. (3) The -person effecting seizure
shall deliver the remaining articles
mentioned in the list to the person
. from  whose . possession . the articles
have been taken or if there is no such
person, shall deliver them to the person
whom he considers to be entitled to
possession  thereof; if no such person
is found he shall take such action with
respect tothe articles as the Talugdar
or the Commissioner of Police, as the
case may be may direct.

(4) The Taluqdar or Commissioner
of Police shall, so far as may be, in the
manner provided in" section 76 of the
Criminal Procedure Code IV of 1313 F.
for the issue of a proclamation, publi-
sh a notification specifying the artic-
les with respect to which the order of
. forfeiture is proposed to be issued and
- calling upon every person claiming that
. the articles are not liable to-forfeiture,
to submit within thirty days from the
- date of publication of notification any

-, ‘objections against the forfeiture.
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' (Translation)

(5) The Talugdar or the Commis-
sioner of Police shall, on allowing such
objection deal with the articles under
the provisions of sub-section (3). :

(6) After such objection is rejec-
ted, the objection, with the decisiqn
thereon, shall, in the case of a decision
by a Talugdar, be forwarded to the'

~ Nazim Sadar Adalat or in the case of a
decision by the Commissioner of Police,
to the First Judge of the City Small
Causes Court, and no order of forfei--
ture shall, with respect to such articles,
be enforced until the Judge concerned
has adjudicated upon the decision ob-

. jected to. In case the aforesaid decis-

. lon is not confirmed, such articles shall

* be dealt with under the provisions.of

sub-section (3). -

(7) For the purbose ~of disposing
of an objection under- sub-section (6)
the Judge concerned shall so far as
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1348 F: HYD. ACT XI1] Public Security

( Translation)

may be, follow the provisions laid
down in the Hyderabad Code of Civil
Procedure for the trial of objections ;
and his decision shall be final.

(8) If the articles seized are sub-
ject to speedy decay or private cattle
and livestock, the Talugdar or the

* Commissioner of Police, as the case
may be, may, after taking security,
return the articles seized to the holder,
and if no security is forthcoming,
-order the immediate sale thereof. The
proceeds of the sale shall be disposed
of in the manner herein provided: for
the disposal of other articles.

18. Any person who wilfully enters
or remains upon a notified

3’ g?ifn place without the permis-
ﬁgd place.  .sion of the Talugdar or

_ the Commissioner of Po-
llce or of an officer -authorised by him
in this behalf, such person shall be
deemed to have committed the offence
defined in section- 372 of the Hydera-
bad Penal Code and shall accordingly
be liable to be punished.
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- ‘(Trans"latio'n) s

'19. Before -2 notification under
sub-section (1),.of section

Restoration 16 is cancelled, the relin-
of property.  qyishment and withdraw-
al of possession of the notified places
may be carried out in accordance with
the general or. ‘special directions which

may be given by Government in this

behalf

20, (1) 'Where’ the Government

- is satisfied, after such

Power of for-
forture of fu- enquiry asit may think fit,

nds of un-  that any monies, securities
lawfulassoci- oI credits are used or are
ation. - . intended to be used for

the purposes of an unlaw-
ful assoclatlon the Government may,
subject to the provisions of this section
by written order, declare such monies,
securities or CI\,dltS shall be forfeited
to Government.
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(Translation) -

“(2). A copy of the order under
sub section (1) may be served on the
_.person having custody of such monies,
‘securities or-credits, and on the service
of such copy, such person shall pay or
deliver the monies, securities or credits
"in accordance with the order of the
Government, 4

Tn case of monies or securities, a
. copy of the order may, with an endorse-
ment, be given for execution to such
officer as the Government may choose,
and such officer- shall be authorised to
enter upon the premises where they
reasonably be suspected to be and to
search for such monies or securities
and to seize the sarhe,

(3) Before orders of forfeiture
are made under sub-section (1) the
Government shall give written notice
of its intention to seize the monies,
securities or credits to .the person, if

2 ‘ 249
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Public Security [ 1348 F: HYD. ACT XII |
( Translation )
any, in whose custody such monies,

securities or credité are found and every’
person aggrieved thereby may Wi\thip"
fifteen days from the receipt of such
notice, file an application to" the
Nazim Sada; Adalat in thé District
and to the First Judge of the Cify
Small Causes Courtin Hyderabad City,

for a declaration that the monies,

securities or credits or any of them

are not liablé to forfeiture. If such h

application is filed, no order shail be
passed in respect of the forfeituré
of such monies, securities or credits
until the application has been dispdsed
of, 'and unless the said Judge has
declared them to be liable fo forfei-

ture.

(4) In proceeding with an appli-
cation filed under sub-section (3), the
Judge concerned shall sofar as may
be, follow the provisions laid down
in the Hyderabad Code of Civil Pro-
cedure for the trial of objection, and
his decision shall be final.
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1348 F: HYD. ACT XII] Public Securzty
( Translation) LULs e ey UL-) I/ L OY I

- (5) Where the Government has LJ{J«‘:-’J@“JV ’\..-7' (0)

reason to believe that any person has .
custody of such monies, securities or
credits as are used or are intended to -MJ Cilu"J ,{W a“’ff' w2 b
be used for the purposes of an unlaw-
ful association, the Government may, V'{ " .
by a_written order, prohibit such L ?Lf 25 @J]Q&(y,/(: n’.aJW/
person from paying, delivering, trans- C . :
ferring or otherwise dealing in.any 1 ",‘ / 9, ‘/, e v
- manner with such monies, securities d—}’(d ’d' ‘/'U’y‘ VV"JLU
or credits without the written order of '

the Government which may be made 4")““‘.‘:":“’@(’%&)0’!6{)'@‘2

to him in this'behalf. A copy of such
order shall be served on the person to

whom it is directed. »ﬁ’J:L,‘f’ d//’@gu l)ﬁ(ubﬁ—/f
| dal) dluﬁ";fu’)/ ..a'Pa'.‘..f
L&Lu b’/'d/aﬂm-«"ﬂ Sl
P Lol Fp "U’II/L/O’J/
,./LL‘/U!JJfJ:JLf/L—-jH d‘“"uif
xﬁfu u"L t.,/)bﬂﬂ)’u‘j
fo.)"'w ..,m,{ -a-:/...awuu | %

0/4.,{»7

" (6) The Government may en- | vz ., o . ‘
dorse a copy of an order made under | v » #2071 &y 1501
sub-section (1) or (5) for 1nvest1gat103 J/i/ ZJ/ ‘/’7} ."«"w ’ )GUJ_,@//I_H,
to an officer whom it may appoint an e . g ‘
such copy shall operate asa warrant JL,.P/» W 4 J S j’l'f "/ ,b a9y by
whereunder such officer shall'be autho- / ¢ gl ) ‘ )
rised to enter upon the premises of the

person to whom the order is directed, )f/..., Jb 0)&5‘ d—’ U/(.”U /‘G/d"'u) b/}

examine his books, search for monies
and securities, and make enquiries. /
from such person or any officer, agent J/(,; ’J’,f‘r/\-vfhb (fi Cfd_

or servant of such person, relating to (
the dealing in and the means of obtai- - ;@‘J'D"J{'UV-‘B'Q"(: ” ,J‘(' u(

ning such monies, securities or credits
M UH P bor L ”’w//e’;,

. which the investigating officer may sus-
251




Public Security [ 1348 F: HYD. ACT XII
, (Translation) - .
pect that t hey are used or are intended
to be used for the purposes of an un-
- lawful assocla‘uon :

. (7)) + A copy of an ‘order under.
this section may be served in the man-
ner provided in the Code. of Criminal
Procedure for the service of summons;.
and where the person to be served is a
.body :corporate, company, bank or
association, it ‘may be served on any
secretary. director or ‘any other officer
or person concerned with the manage-
ment thereof or by leaving it at or sen-
ding it by post addressed to the regis-
tered - office of the body corporate,

company, bank or association or where -
there is no- registered office, at the .

place where its business is- carried on:"
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1348 F: HYD ACT XII] Public Security . -

- Translatton )

(8) Where an order of forfeiture
is made under sub-section (1) in respect
of any monies, securities or credits in
tespect of which a prohibitory order
has been made under sub-section (3),
the order of forfeiture shall take effect
from the date of the prohibitory order,
and the person to whom the prohibi-
tory order was directed shall pay or
deiiver, in accordance ,with the order
of Government, all the monies, securi-
ties or credits forfeited.

) (9) Wlhere any person liable un-
- der this section to pay or deliver in ac-
cordance with the order of Government
. anymonies, securities or credits, refuses
“to .do so or fails to comply with the
direction of Government in this behalf,
the Government shall have power to
. recover as arrears. of land revenue or
as fine, the amount of such monies or
credits, or the market-value of such
securltles :

‘ (10) When any securities or mon-
"ies are delivered or paid'to Government
by any person under this section, the
person delivering or paying them shall,

by such delivery or payment be relie-
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Public Seeurity ['1348 F: HYD. ACT XII |

(Translation)

ved.from every obligation imposed on

_ him by any law or contract towards the
owner of or the person entitled to the
securities or monies.

(11) For purposes of this section
“gecurity’” shall include a document
whereby a person agrees that he is leg-
ally liable to pay money, or whereby a
person has a legal right to receive any
money; and ¢ market value ’ of any

security shall mean the value as asses- |

* sed by any officer or person appointed
by Government for this purpose.

~

(12) Except so far as is necessary

- for the purpose of any proceeding und-

er this section, no officer of Governm-

ent shall, without permission of Govt.,

divulge any information obtained by

him in the course of an investigation
under sub-section (6). ’
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1348 F: HYD. ACT XI1] Public Security
(Translation)

21. Every report of the seizure of
L property and every notfi-
g;‘l' ‘:ﬁgé‘edel&_ cation of forfeiture of
fg.” property under this Act
shall,  as against
be conclusive proof
that the property specified in
the order- - has  been seized
by Government or has been forfeited,
as the case may be, and save as pro-
vided in sections 17 and 20, no pro-
ceeding shall lie in any Court in respect
of any action taken under section
16, section 17, section 19 or section 20
and no civil or criminal proceeding
shall be instituted against any person
or Government for anything done or
intended to be done in good faith under
the said sections and no proceeding
shall lie against Government or any
. person acting on behalf of or by autho-
- rity of Government for any loss or
damage caused to or in resp-
ect of property seized by Government
under this Act.

all  persons,

CHAPTERIV.

" OFFENCES AND PENALTIES.

*#( deleted except.section 36. )
*Deleted by Act. No. XXIX of 1951 F.
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1348 F: HYD ACT XII} Publie Security( -

{ Translation)
+36. Notwithstanding anything con-

.'Prloipduie - tained in the Code of
rejating to 1m1 e
Chapter 111 Criminal Procedure

. of this Act. : '

(a) no Maglstrate below the rank
of a Magistrate of the first class shall
try offences under this Act; :

f(b) - offences  punishable under
section 15 shall be cognizable;

"~ "(c) *Deleted

t(d) an offence punishable. under
section 15 shall be non-bailable, .

. CHAPTER V. * Deleted

Schedule A *Deleted.k‘

tAmended by Act No. XXIX of 1951.
*Deleted by Act No. XXIX of 1951.
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